
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 
N 

0 	 AT HYDERABAD 

ORIGINAL APPLICATION NO.218/94 

DATE OF ORDER 	23-07-1997. -------------- 

Between :-

K.Tippeswamy 

Applicant 
And 	 - 

The Sub-Divisional Officer, 
Te lecornmunications, 
Dharmavaram - 515 672. 

The Telec:m Distt. Manager, 
Anantapur - 515 050. 

Union of India rep. by the 
Chairman, Telecom Commission, 
Sanchar Ehawan, New Delhi-hO 001. 

Respondents 

Counsel for the Applicant Shri C.Suryanarayana 

Counsel or the Respondents : Shri N.R.Devraj, Sr.CG3C 

CORAM: 

THE HON' BILE SHRI H .RAJENDRA PRA3AD 	1>M3ER (A 
IYV9~ 

(Order per Honble Shri II.Rajendra Prasad, Member (A) ). 

2. 
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	 US 

(Order per Hon'ble Shri H.RAJEDNDRA PRASAD, Member (A) ). 

Heard Shri C.Suryanarayana, counsel for the applicant 

and Shri N.R.Devaraj, staiDQ counsel for the Respondents. 

2. 	It is stated by Shri Suryanarayana, counsel for the :j 

applicant, that the applicant 1105 Since been re-instated into 

service and also got the temporary status. Such being position, 
- 	jSfloto 

the applicant free to represent to the authorities in regard 

to the other reliefs. Thus the O.A. is disposed of as infruc-

tuous. No or4er as to costs. 

----H 
(i-i • RAJE NDRk.ASAD) 

Member (A) 

-------------------
Dictated in Open Court. 

av 1/ 

Oa4 frcsti 



I'- 

/ 	:. 
I" 

TYPED BY 	 CCicED 3Y 

COMEL BY 	 APPROVED BY 

IN TEE CENTpjj, ADIIINISTRTTIVE TRIrnJra 
}-!YDERABPL BENCH T HYDEflAD 

THE !-IUN'BLE MR.JTJSTI E 
VIC —CHAIRIVIAJI 

and 

THE HUN' BLE £th.H.RAJNDPI. PEA8fl(A) 

Dated: 

ORDER/Jtjpjff 

ANo 

in 

C.A.No. 

(w.p 

AanitAed and Interim djr ections  
Issued\ 

All 

flisposeci of with directions  

Dis 

as Withdrawn 

for de fault. 
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